
CENTRAL ;JiMINISTRATIVE TRIBUNAL, CIRCUIT BENCH, CViALIOR,

O.A. No.684/99

with

OA Nos,685, 686 and 687 of 1999

Gwallor this the 15th day of Jyly, 2003

HON'BLB m. KUXDIP SINGH, MEMBER (j)
HON'BLE MR. ANAND KUMAR BHATT, MEMBER (A)

OA 684/19^9

Uma Shankar Rajorla
S/o Shrl Bhoglram
aged 44 years
Occupations EiiBPM Village Jalonl,
Teh.Anbah, District Morena
R/o JaOonl District MOrena (MP). ...Applicant

OA 685/1990

Ram Nlwas S/o Shrl Ram Klshan

Aged 40 years
working as Extra Departmental Mail Carrier
Branch Post Office Johan
Teh. Aitbah, District Morena
R/o Johan District Morena (MP). ..Applicant

OA 686/1999

Harlom Rajoriya
S/o Shrl Rameshwar Dayal Rajoriya
Aged 38 years vorklng as
Extra Departnental Delivery Agent,
Branch Post Office Thara,
Tehsll AiTbah, District Morena
R/o Village Thara District torena (MP)

OA 687/lQQ<9

Jagdlsh Prasad Sharma
S/o Shrl Chhavlram Sharma
Aged 37 years
Occupation EDDa,

Post Office Porsa District Morena
R/o Porsa Dlstrct Morena (MP),

By Advocate: Shrl S.C. Sharma.
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Versus

1. The Union of India
through -.the Secretary,
Ministry of Telecomnunication,
Departnent of Post,
New Delhi.
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2, The Superintencient of Post Offices,
Chatitoal Division, Kiorena,

# •ii^espo ndents

By Advocates Shrl PoN. Kelkar,

ORDSR (ORAL)

«

Bv Hon'ble Ruldip Sinah^ Mentoer (J)

By this corotion judgment we shall be deciding 4 OAs

beai^ing No«684»685» 686 and 687 of 1999.

2, All the applicants have been working as Extra

Departmental Delivery Agents under the postal department for
last so mar^ years with effect from^different dates. The
department has a scheme to regularise them as Postman by holdinc
a competitive examination.

3. In accordance with the said scheme the respondents

advertised 4 fresh posts of Postman vide their letter dated

4.4.1997. m response to the said edvertisenrent applicants
submitted their applications for being selected for the said

post. The applicants are stated to have qualified the test
ard they had been informed that they had been declared
successful in the examination and the applicants were also

asked to submit their consent for being posted to other
divisons out of Indore Division. The applicants exercised
their option but still the applicants did not hear from the
respoidents about the appointment and later on the applicants
learnt that sone persons, namely, Shrikrishan Shukla was
working on a Class post in Morena Head Office and Satlsh

was worki^ as

aharmg was working as EDMC Jakhona^but the applicants were
rot given any job. However, the applicants later on carre to
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to fill ̂  had issued another advertisementup another 4 posts and the said advertisement is
1.4.98. lh«. it i. .ut^ittea that the respoaients

CO ucted another exaieinatlon without e;a,austii^ the list
o ca^didatee who had tflalifiad earlier. The applicants,
therefore, challenged the action of the resjoments for
not issuing any appointnent order to them h

despite the factthat they had qualified the same.
4. The respondents are contest!,^ the OA. The
respondents submitted that the Prtcd- m ^

"^^ter General indore
Region issued a circular dated 16 12 1996 e a

16.12.1996 for departmental^Rc^lnation during 1997. The respondents further suh.it that
a coapetltive examination. Accordi, giy examination

Was conducted on 22 « qt ^22.6.97 and results were declared after ■ ,
evaluation of the answer sheets .7^= 4.v,er Sheets of the candidates and
respondents shown the posti

it ion of the applicants as per
WxureR.4 as obtained ttem 4-wthem In the examination.coidlngl to the respondents applicants were low at serita
»o they could not be acconuodated in the division itself
4  even m the Inter division postings for the regular
^ e . However, the Chief fOstmaater General, M.P. cdVcle,

=M«ates to fill gp

e ̂  uon-securing of the marks oh+-p.4
of exam.n P. stained upto the standardxemlnatlon as per Annexure H-5. But this exercise could
net h. done as the higher authorities had refused to act on the
ec-n Of the Chief Postau^ter Ge„ral a. »reover thTj:
examination has alreadvalready been anm„„ced and thus the explorlno
Of possibility of *p-wring

carriidates^^g^^£^^J^^^'^ Posting of the successful
were also ^ ^he applicants
dec! i ""lioness awaiting the» on on the policy to be comnunicated^ by the chief Post



Master General, present OA's, bnt
, . the applicants have fileiS tne v _„illir«ness PP ,,3 allo«ed to frl«lllingne'ss the applicants av ^nowed to /iH

up the vacancies, on inter reg
a  .T-«r*>4nfclll©nte

— —

«e have heera the learned counsel
and gone through the recor . ^ppucants

^ regards the positions obtained y
^,vted by the Departinent is cone

in the ex-sinabiPP c the

.the sa^e is »t challenged nor t
position obtained by the applicants Hed

.... -

authorities then probably the PP^^^
oflerred appointment some Where. ^
heen approved atd »t be accosnodated
particular region a 30 we

against those uppointment outsideagainst those vaca^ies as t^
tihd that issued by the liepartment.
the purview o explore thethe purview of the . . ̂  tried to explore the

...... «»

rrrrr....» -—- -
fi^ that the OA's of the

C 4.vie. ^ove we fii»7, In view of th nable to be
as.- ard the same are
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